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:.) 
Date of order : 15.10.92 

ij 

APPLICANT· :I 
ii 
I/ 

/! RADHEY SHY AM 

Ii . rMr .R.A.Katta ••• Counsel for·ttie applicant 
11 

!I 

RESPONDENTS. :1 

vs. 

• •• jUNION OF INDIA & OR • 

·I/ 
\Mr.U.D.Sharma ••• counsel for the Respondents. 

:I 

!I *** ii 
Ii 
Ii CORAM : HON IBLE 

~ HON 'BLE 

D.L.MEHTA,~CE CHAIRMAN 
ADMINIST RAT±VE MEMBER .t 

:I 
:I 
:j 
I 

JAN,ADMINISTRATIVE ~MBER : 

ii 

II 
II PER HON IBLE MR .• B .B. 

I 
I 
' ! 

·1 

Radhey Shyam has filed this applica~ion U/S· 
I' 

:i 
Act, 1985 against 

:1 . 
J -119 of the Administrative Tribunals 

l verbal terrninati on of his services as part..:.~ime waterman 

II 'i on selection of the regular candidates vide order dated 

1 3 0 .1. 90 (Annexure A-4). i 

I :1 

I 

2 • We have heard the learned counse 1 for the :I 
I 

parties. :1 

I :1 

11· ,3. The services of the applicant have ibeen terminated :1 

I on selection of a regular incumbent after ~aking selection 
I :I 

I
I from out of those whose bames had been spohsored by the 
I 1! i .. Employment . Exchange v ide impugned order ~:ated 3 O .1 • 90 

\ (Annexure A-4). The applicant was appoint,d as part-time 

j waterman vi.de order dated 23 .s .BB (Annexu'[le A-3 ), "4- th 

I 
. ;I 

1 

•. the clear stipulation that his appointmef is p~rely 

! 
temporary and shall be ousted the moment the nominee of .I 

i, Employment Exchange is a·'.'pointed without:! assigning any 
•I 

reason thereof. The case is covered by Se:ption 2 (oo) (bb) 

( 
I 
1. 

:1 
·1 ,, 

. ·.I 

••• 2 

:1 
·1 
.'!~/ 
~ 



I. 

;1 
~I 
'i. 

I' 

1' 
1: 
i: 
!: 
I' 
j· 
ii 
1' 
r: 
r: 

."i 

- 2 -

' 

of I ' 

I .o. Act, 1947 and it does not, therefore, amount 

to retrenchment. The fact the applicant w~s registered 
ii 
" ;i with the Employment Exchange before he was given the 
f! 
I' 

temporary employment is not relevant. His name mould 

:j . not have been considered in accordance with Government 

instructions unless itWls sponsored by the Employment 

Exchange. NO illegality in this case has been committed 

which may justify the interference by this Tribunal. 

The O.A. is accordingly 

~f~n,:2--l 
(B.B.MAHAJA~ 
Admn .Member 

shashi/ 

dism~! 

(D.L.~HTA) 
Vice Chairman 


